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NATIONAL HUMAN
RIGHTS COMMISSION

‘Sexual abuse”:
NHRC asks for
police’s report

New Delhi: National Human
Rights Commission (NHRC) has
issued a notice to the Delhi Poli-
ce, directing them to submit an
Action Taken Report by June 5
in response to serious allega-
tions againstacontributing wri-
ter of adigital news platform.
The commission, acting
under Section 12 of the Protec-
tion of Human Rights Act,1993,
cited a viral social media post
in which a woman accuses the
individual of repeated sexual,
physical, and mentalabuse. Ac-
cording to NHRC notice, the al-
legations include forced sexual
encounters, coerced abortions,
physical violence, and religio-
us humiliation. The commis-
sion stated, “Given the serious-
nessof theallegations, themat-
ter is deemed cognizable.”
NHRC has asked Delhi Poli-
ce to probe whether the organi-
sation hasfiled aformal compla-
int and if an inquiry has been
initiated under the Prevention
of Sexual Harassment Act. Aut-
horities have also been instruc-
ted to identify the complainant
while protecting her privacy, en-
sure her safety, and provide psy-
chological support. The com-
mission has directed that the
ATR be submitted both in hard
copy and via email by the deadli-
ne for further consideratio. Tnn
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NHEG seeks ATR from

PNS = Bhubaneswar

The National Human Rights
Commission (NHRC ) on May 21
sought for an ATR from the District
Magistrate (DM) of Kandhamal and
DM of Rayagada within four weeks
over the death of tribal people in the
two districts due to consuming
mango kernel gruel as there was
scarcity of food rations under the
Public Distribution System (PDS).

The Commission passed the or-
der acting on a petition filed by civil
rights lawyer Radhakanta Tripathy.

The complainant alleged that in
Kandhamal and Rayagada districts,
tribal communities are facing severe
deprivation.

Allegations of government negli-
gence and corruption in the distri-
bution of food aid, inadequate
implementation of tribal welfare
policies, and failure to provide ba-
sic amenities like roads, healthcare,
and education have led to a viola-
tion of the fundamental rights of
these marginalised communities,

the petitioner alleged.

Notably, on November 1, 2024, at
least two tribal women died and six
others fell ill after consuming
mango kernel gruel in Mandipanka
village in Kandhamal district. While
the deceased were identified as Runu
Majhi and Ramita Pattamajhi, the
six others who fell sick were identi-
fied as Pravati Patmajhi, Dranglu
Patmajhi, Tuni Majhi, Susama
Patmajhi, Jita Majhi and Jibanti
Majhi.

Rasmita's husband Anil Patta
Majhi alleged that they were denied
rice under PDS for the last three
months because of which his wife
consumed mango kernel.

Tripathy brought to the notice of
the Commission that as per the ver-
sion of local sarpanch tribal people
are forced to eat mango kernel as
the rice supply under the National
Food Security Act (NFSA) is either
inadequate or not supplied to the
people at the right time for several
reasons. As the tribal people live in
dense forest areas, the rice supplied

DMs of K’mal, R’gada

under the NFSA is not reaching
people on time. There has been no
distribution of rice for the last three
months, prompting people to de-
pend on mango kernel. Eating
mango kernel remains one of the
tribal food habits. But in this
case,the mango kernel turned stale
and the victim had taken it after
keeping it for a few days in their
household.

The Kandhmal incident reminds
a similar tragedy involving mango
kernel deaths in Kashipur block of
Rayagada district, where at least 20
people died in 2001, and two more
succumbed to mango kernel con-
sumption in 2016. Additionally,
mango kernel too claimed lives in
Laxmipur in Koraput district in
2012 and 2013, as well as in
Jharigaon in Nabarangpur district
in2018.

The allegations made in the com-
plaint prima facie seem to be seri-
ous violations of the human rights
of the tribals, stated the Commis-
sion in its order.
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NATIONAL HUMAN
RIGHTS COMMISSION

‘Sexual abuse’:
NHRC asks for
police’s report

New Delhi: National Human
Rights Commission (NHRC)
has issued anotice to the Delhi
Police, directing them to sub-
mit an Action Taken Report by
June 5 in response to serious
allegations against a contribu-
ting writer of a digital news
platform.

The commission, acting
under Section 12 of the Pro-
tection of Human Rights Act,
1993, cited a viral social media
post in which a woman accu-
sestheindividual of repeated
sexual, physical, and mental
abuse. According to NHRC
notice, the allegations inclu-
de forced sexual encounters,
coerced abortions, physical
violence, and religious humi-
liation. The commission sta-
ted, “Given the seriousness
of the allegations, the matter
isdeemed cognizable.”

NHRC has asked Delhi Po-
lice to probe whether the orga-
nisation has filed a formal
complaint and if an inquiry
has been initiated under the
Prevention of Sexual Harass-
ment Act. Authorities have al-
so been instructed to identify
the complainant while protec-
ting her privacy, ensure her sa-
fety, and provide psychological
support.

The commission has direc-
ted that the ATR be submitted
both in hard copy and via ema-
il by the deadline for further
consideratio. tnn
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC seeks ATR onmango kernel
deathsintwodistricts

STATESMAN NEWS SERVICE
BHUBANESWAR, 24 MAY.

TheNational Human Rights
Commission has asked the
district collectors of Kand-
hamal and Rayagada to sub-
mit an action taken report
over the death of two women
after the victims were forced
to consume mango kernel
gruel with PDS rice eluding
them.

The complainant Rad-
hakanta Tripathy, a human
rightslawyer, alleged thatin
Kandhamal and Rayagada
districtsof Odisha, tribalcom-
munities are facing severe
deprivation, withat least two
tribal women dying and several

others falling ill after con-
suming mango kernel gruel
due to lack of food rations
under the Public Distribution
System (PDS), which wassus-
pended for months.

Allegationsof government
negligence and corruption
in the distribution of food
aid, inadequate implemen-
tation of tribal welfare policies,
and failure to provide basic
amenities like roads, health-
care,and educationhave led
to a violation of the funda-
mental rights of these mar-
ginalised communities, the
petitioner charged.

The allegations made in
the complaint prima facie
seem to be serious violations

of the human rights of the
tribals, NHRC said in the
order.

“The Bench oftheNational
Human Rights Commission,
presided by Privank Kanoongo,
Member, has taken cognizance
u/s 12 of the Protection of
Human Rights Act, 1993, in
the matter. The Registry is
directed to issue a notice to
the District Magistrate, Khan-
damal and the District Mag-
istrate, Rayagada, Odisha,
with directions to get thealle-
gationsmade inthe complaint
to inquire into and to submit
an Action Taken Report within
4 weeks for perusal by the
Commission”, the Commis-
sion stated in the order.
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Times of India
"Sexual abuse’: NHRC asks for police’s report

https://timesofindia.indiatimes.com/city/delhi/sexual-abuse-nhrc-asks-for-polices-
report/articleshow/121384817.cms

TNN | May 24, 2025, 11.46 PM IST

New Delhi: National Human Rights Commission (NHRC) has issued a notice to the Delhi
Police, directing them to submit an Action Taken Report by June 5 in response to serious
allegations against a contributing writer of a digital news platform.

The commission, acting under Section 12 of the Protection of Human Rights Act, 1993,
cited a viral social media post in which a woman accuses the individual of repeated
sexual, physical, and mental abuse. According to NHRC notice, the allegations include
forced sexual encounters, coerced abortions, physical violence, and religious humiliation.
The commission stated, "Given the seriousness of the allegations, the matter is deemed
cognizable."

NHRC has asked Delhi Police to probe whether the organisation has filed a formal
complaint and if an inquiry has been initiated under the Prevention of Sexual Harassment
Act. Authorities have also been instructed to identify the complainant while protecting her
privacy, ensure her safety, and provide psychological support. The commission has
directed that the ATR be submitted both in hard copy and via email by the deadline for
further consideratio. tnn
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NHRC takes suo moto cognizance of rape, abuse, force-feeding of beef allegations
against Omar Rashid, asks The Wire if it has approached the police

In a notice issued under Section 12 of the Protection of Human Rights Act, 1993, the
NHRC has asked the Delhi Police to file an Action Taken Report (ATR) before 5 June
2025. The Commission has invoked its powers to inquire into human rights violations after
reviewing the viral testimony, calling the claims "serious" and "deeply disturbing."

https://www.opindia.com/2025/05/nhrc-takes-suo-moto-cognizance-of-rape-abuse-
force-feeding-of-beef-allegations-against-the-wire-omar-rashid/

24 May, 2025 | Opindia Staff

NHRC took suo moto cognizance of explosive sexual abuse and torture allegations
against The Wire's Omar Rashid.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of
grave allegations against The Wire journalist Omar Rashid, following a viral Instagram
post in which a woman accused him of rape, sexual abuse, physical assault,
psychological torture, and extreme religious and cultural humiliation.

NHRC seeks ATR over explosive allegations leveled against Omar Rashid

In a notice issued under Section 12 of the Protection of Human Rights Act, 1993, the
NHRC has asked the Delhi Police to file an Action Taken Report (ATR) before 5 June
2025. The Commission has invoked its powers to inquire into human rights violations after
reviewing the viral testimony, calling the claims “serious” and “deeply disturbing.”

Complainant Flags Complicity of The Wire

The complainant who filed a complaint with the NHRC has also raised serious questions
about the editorial ecosystem at The Wire.

In the complaint, the complainant showed little faith on the ‘Management of The Wire
News Portal’s’ internal inquiry, suspecting it to be lacking impartiality and a formality to
protect the accused. It allege conflicts of interest and potential suppression to protect the
organization’s image.

NHRC demands answers from The Wire in connection with serious allegations of rape,
torture, forced beef-feeding by Omar Rashid

This raises troubling questions about the institutional accountability of The Wire, a portal
long accused of dressing up regressive perspectives as “dissenting opinions”, which is
now under scrutiny for allegedly shielding a serial predator.

In view of the gravity of the matter, the Commission has issued the following queries to
the management of The Wire portal:
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Regarding Police Complaint:

Did the management of The Wire News Portal file a formal police complaint in response
to the serious allegations of sexual, physical, and mental abuse made against the
accused?

If a complaint was filed, on what date was it lodged, and at which police station?

What action has been taken by the concerned law enforcement authorities since the filing
of the complaint?

Were the authorities specifically informed about the grave allegations of rape and severe
physical assault, as described by the victim in her viral social media posts?

Regarding PoSH Investigation:

Has a formal investigation been initiated by the management of The Wire News
Portal under the provisions of the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013 (PoSH Act)?

If so, what is the current status of the investigation?

Who are the members of the Internal Complaints Committee (ICC) constituted to handle
the matter?

Has the complainant/victim been contacted by the ICC, and what steps have been taken
to ensure her safety and dignity during the inquiry?

Instagram testimony sparks nationwide outrage

The unnamed woman’s harrowing Instagram post details a prolonged period of sexual
violence, manipulation, and physical abuse. She said she was trapped by Rashid using
his senior status in Delhi’s liberal media and charmed with conversations on progressive
politics and symbolic gestures like walks in Lodhi Garden — a tactic she claims he used
with multiple women.

Once emotionally entangled, she alleges, the relationship turned into an ordeal of violent
rapes, slapping, kicking, and humiliation, especially during moments of vulnerability.

“‘He raped me when | was sick, when | begged him to stop. He refused to use protection.
| ended up in clinics, getting abortions, getting tested,” she wrote.

Psychological abuse and religious humiliation

The survivor also recounted extreme emotional degradation — including being forced
to beg at his feet while Rashid reportedly described the imaginary sexual abuse of her
mother in graphic detail.
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She further alleged that Rashid force-fed her beef, fully aware of her religious and
personal aversion. This was done, she says, to assert his Kashmiri Muslim identity and
to humiliate her as a non-Muslim woman.

“I puked it out. He made me eat it again. He knew | hated it — that was the point.”
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Social News XYZ
NHRC tells Delhi Police chief to probe woman’s ‘sexual abuse’ by journalist

https://www.socialnews.xyz/2025/05/24/nhrc-tells-delhi-police-chief-to-probe-womans-
sexual-abuse-by-journalist/

Posted By: Gopi | May 24, 2025

New Delhi, May 24 (SocialNews.XYZ) The NHRC has directed Delhi Police
Commissioner Sanjay Arora to conduct a probe and submit a report by June 5 over
allegations of sexual abuse by a woman against a news portal’s journalist, an official said
on Saturday.

A Bench headed by Priyank Kanoongo issued the direction to the police chief after taking
cognisance of the unnamed Hindu victim’s social media posts in which she made the
serious allegations against a Muslim journalist.

The NHRC also sought the status of the formal investigation, if any, filed by the news
portal against the accused under the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013.

The victim accused the journalist of “sexual, physical and mental abuse”, including
repeated forced unprotected sex. She also complained of recurrent forced impregnations
and abortions.

In the complaint presented before the NHRC, the victim alleged that the accused “brutally
raped and beat her, forced her to consume beef in a deliberate humiliation of her Hindu
identity, and compelled her to beg for forgiveness while he chatted with other women”.

The complainant also raised doubts about the news portal offering her any relief or
conducting an impartial inquiry against the accused.

While ordering a probe, Kanoongo said, “The concerned authority is directed to identify
the victim for the purposes of investigation and support, while respecting her right to
privacy. They must ensure her safety, security and implement all necessary measures to
protect her from further harm. Additionally, proper counselling and emotional support
must be provided, acknowledging the severe trauma she allegedly endured.”

The NHRC also raised the question, whether the management of the news portal had
filed a police complaint in response to the serious allegations of sexual, physical, and
mental abuse made against the accused.

“If so, on what date was the complaint filed, and what actions have the police taken since?
Were the authorities informed specifically about the allegations of rape and severe
physical assault, as described by the victim in her viral social media posts?” asked the
NHRC.

Source: IAN
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Yes Pubjab News
NHRC tells Delhi Police chief to probe woman’s “sexual abuse by journalist

https://yvespunjab.com/nhrc-tells-delhi-police-chief-to-probe-womans-sexual-abuse-by-
journalist/

New Delhi, May 24, 2025

The NHRC has directed Delhi Police Commissioner Sanjay Arora to conduct a probe and
submit a report by June 5 over allegations of sexual abuse by a woman against a news
portal’s journalist, an official said on Saturday.

A Bench headed by Priyank Kanoongo issued the direction to the police chief after taking
cognisance of the unnamed Hindu victim’s social media posts in which she made the
serious allegations against a Muslim journalist.

The NHRC also sought the status of the formal investigation, if any, filed by the news
portal against the accused under the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013.

The victim accused the journalist of “sexual, physical and mental abuse”, including
repeated forced unprotected sex. She also complained of recurrent forced impregnations
and abortions.

In the complaint presented before the NHRC, the victim alleged that the accused “brutally
raped and beat her, forced her to consume beef in a deliberate humiliation of her Hindu
identity, and compelled her to beg for forgiveness while he chatted with other women”.

The complainant also raised doubts about the news portal offering her any relief or
conducting an impartial inquiry against the accused.

While ordering a probe, Kanoongo said, “The concerned authority is directed to identify
the victim for the purposes of investigation and support, while respecting her right to
privacy. They must ensure her safety, security and implement all necessary measures to
protect her from further harm. Additionally, proper counselling and emotional support
must be provided, acknowledging the severe trauma she allegedly endured.”

The NHRC also raised the question, whether the management of the news portal had
filed a police complaint in response to the serious allegations of sexual, physical, and
mental abuse made against the accused.

“If so, on what date was the complaint filed, and what actions have the police taken since?
Were the authorities informed specifically about the allegations of rape and severe
physical assault, as described by the victim in her viral social media posts?” asked the
NHRC.(Agency)
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Ommcom News
NHRC Tells Delhi Police Chief To Probe Woman’s "Sexual Abuse’ By Journalist

https://ommcomnews.com/india-news/nhrc-tells-delhi-police-chief-to-probe-womans-
sexual-abuse-by-journalist/

by OMMCOM NEWS May 24, 2025 in Nation

New Delhi: The NHRC has directed Delhi Police Commissioner Sanjay Arora to conduct
a probe and submit a report by June 5 over allegations of sexual abuse by a woman
against a news portal’s journalist, an official said on Saturday.

A Bench headed by Priyank Kanoongo issued the direction to the police chief after taking
cognisance of the unnamed Hindu victim’s social media posts in which she made the
serious allegations against a Muslim journalist.

The NHRC also sought the status of the formal investigation, if any, filed by the news
portal against the accused under the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013.

The victim accused the journalist of “sexual, physical and mental abuse”, including
repeated forced unprotected sex. She also complained of recurrent forced impregnations
and abortions.

In the complaint presented before the NHRC, the victim alleged that the accused “brutally
raped and beat her, forced her to consume beef in a deliberate humiliation of her Hindu
identity, and compelled her to beg for forgiveness while he chatted with other women”.

The complainant also raised doubts about the news portal offering her any relief or
conducting an impartial inquiry against the accused.

While ordering a probe, Kanoongo said, “The concerned authority is directed to identify
the victim for the purposes of investigation and support, while respecting her right to
privacy. They must ensure her safety, security and implement all necessary measures to
protect her from further harm. Additionally, proper counselling and emotional support
must be provided, acknowledging the severe trauma she allegedly endured.”

The NHRC also raised the question, whether the management of the news portal had
filed a police complaint in response to the serious allegations of sexual, physical, and
mental abuse made against the accused.

“If so, on what date was the complaint filed, and what actions have the police taken since?
Were the authorities informed specifically about the allegations of rape and severe
physical assault, as described by the victim in her viral social media posts?” asked the
NHRC.

(IANS)
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Geetha Sunil Pillai | Published on: 25 May 2025, 2:00 am

T facah- T AFAGR S$ART (NHRC) A fawet e simyad ord RIS &1 T Aifcd
IR X & IRR U T Wi TR IWR RE & RIas e 3=ia Afgar gRT1 T T4 31,
TRING 3R AFRIE Iaiisd & TR RGBT Sig 1 e f&ar §1 23 7 2025 Y R
Y Y BT YR U AR S URe &, Forad afgar A Wite R TR, THR IRk
B 3R IUD! g UG BT SUHM FHRd U STa= a1t RIS T SRIY T T

NHRC A 9&H fliies SIRT Bt &l § THaNdR W& fAfad, 1993 BT ¢RT 12
& d8d 59 AT &1 U form g1 3T = faeeh gferd &1 5 S d% Ud dRdls RUIC (ATR)
T H3A Bl e faar 8, R amid & Ug@ Ugqsl & Tod 1 s | gfer &1 (e
far a1 § fob a8 difsar &1 ugam Rd TG IUB! MU BT T B, ITD! GRET
AT o, SR AT TR 3mard &1 S/d §U IY WA 3R UGS THdH T $ |

Fifew 7 Sffe & fore Ayl Yard I3T¢ T 3| 399 U8 Udl T St A Bl s & [ 1 g
IR A S 3R & oare & giorw & Rerad gol &t o, 3R afe g, df Riemd ot arie sk
ISP TIE G &I HRATZA &1 fgavur 71 g | faRiy ¥u § a8 y=1 T § & o difsar o
e Hifear ure ¥ aftfd sarerR iR iR IRING g0d & SRIUl & SR H Siferieal &I
gfera foram mar Ut 39 SHfafad, NHRC 3 qferd &1 g i &1 e fean g fs s g amR
3 FrfRE R giearsit &1 a4 IafisT Risym, vy 3R faron sif¥ffad, 2013 (PosH
Act) & g Su=Res ST T @1 81 afe Tf &g = €% ©, o g &) 3get R 3R
Y HHA &) JHTEH arelt sialke Reraa Iffifa (cc) & Jemal ot SHeR! 3+ g



https://www.themooknayak.com/sexual-violence/nhrc-issues-notice-to-delhi-police-commissioner-in-omar-rashid-allegations-case
https://www.themooknayak.com/sexual-violence/nhrc-issues-notice-to-delhi-police-commissioner-in-omar-rashid-allegations-case

DEVDISCOURSE, Online, 25.5.2025

Page No. 0, Size:(0)cms X (0)cms.

Devdiscourse
Activist Demands Ban on Dowry and Regressive Practices in Maharashtra

A social activist has urged the Maharashtra State Human Rights Commission to take
measures against dowry and regressive practices following a dowry-related death in
Pune. The activist seeks unanimous resolutions from local bodies to end harmful customs
and aims to expand the initiative nationwide.

https://www.devdiscourse.com/article/law-order/3423302-activist-demands-ban-on-
dowry-and-regressive-practices-in-maharashtra

Devdiscourse News Desk | Mumbai | Updated: 24-05-2025 08:19 IST | Created: 24-05-
2025 08:19 IST

Asocial activist is urging the Maharashtra State Human Rights Commission to address
dowry and regressive practices after a 26-year-old woman died allegedly due to dowry
demands. Vaishnavi Hagawane's death has sparked outrage and calls for legislative
action.

The activist, Pramod Zinjade, expressed the urgent need for the state government to take
immediate steps. He emphasized the importance of urban and rural local bodies passing
unanimous resolutions to eliminate harmful customs such as dowry and practices against
widows.

Zinjade has communicated with several state officials, including Chief Minister Devendra
Fadnavis, to seek their support. The initiative aims to create effective awareness and
potentially expand this model nationwide with the support of the National Human Rights
Commission.

(With inputs from agencies.)
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https://www.amarujala.com/india-news/social-activist-writes-to-mshrc-demanding-steps-
to-curb-regressive-practices-like-dowry-2025-05-24
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https://www.joharlive.com/news/nhrc-strict-on-examination-scams-in-jharkhand-orders-
investigation-on-basant-mahatos-complaint/

By Bhumi Sharma May 24, 2025 | 2 Mins Read
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tough-stand-on-exam-scam-orders-probe-135096396.html
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NHRC seeks ATR on mango kernel deaths in Odisha’s Kandhamal and Rayagada
districts

At least two tribal women have died and several others have fallen ill after consuming
mango kernel gruel due to the suspension of food rations under the Public Distribution
System (PDS) for months.

https://www.thestatesman.com/india/nhrc-seeks-atr-on-mango-kernel-deaths-in-
odishas-kandhamal-and-rayagada-districts-1503436883.html

Statesman News Service | BHUBANESWAR | May 24, 2025 8:29 pm

The National Human Rights Commission (NHRC) has asked the district collectors of
Kandhamal and Rayagada districts to submit an Action Taken Report (ATR) on the death
of two women who were forced to consume mango kernel gruel with PDS rice eluded
them.

The complainant, Radhakanta Tripathy, a human rights lawyer, alleged that tribal
communities in Kandhamal and Rayagada districts of Odisha are facing severe
deprivation. According to him, at least two tribal women have died and several others
have fallen ill after consuming mango kernel gruel due to the suspension of food rations
under the Public Distribution System (PDS) for months.

Allegations of government negligence and corruption in the distribution of food aid,
inadequate implementation of tribal welfare policies, and failure to provide basic amenities
like roads, healthcare, and education have led to a violation of the fundamental rights of
these marginalised communities, the petitioner said.

The allegations made in the complaint prima facie seem to be serious violations of the
human rights of the tribals, the NHRC said in the order.

“The Bench of the National Human Rights Commission, presided over by Member Priyank
Kanoongo, has taken cognisance under Section 12 of the Protection of Human Rights
Act, 1993, in the matter. The Registry is directed to issue notices to the Kandhamal District
Magistrate and the Rayagada District Magistrate, with directions to have the allegations
made in the complaint inquired into and to submit an ATR within 4 weeks for perusal by
the commission,” the order stated.
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NHRC dissatisfied with Hyderabad police report on Sandhya Theatre stampede,
seeks detailed reply by June 13

In that report, the police attributed the incident to inadequate infrastructure at the theatre,
including limited parking space and insufficient entry and exit points, which led to a large
crowd gathering.

https://www.newindianexpress.com/cities/hyderabad/2025/May/24/nhrc-dissatisfied-
with-hyderabad-police-report-on-sandhya-theatre-stampede-seeks-detailed-reply-by-
june-13

Chithaluri Revanth | Updated on: 24 May 2025, 11:05 am

2 min read

HYDERABAD: The National Human Rights Commission (NHRC) has expressed
dissatisfaction with the report submitted by the Hyderabad police regarding the Sandhya
Theatre stampede, in which a woman died and her son was severely injured and remains
under treatment. As a result, the NHRC has directed the city commissioner of police to
submit a more detailed report by June 13.

According to NHRC, Hyderabad City police had earlier submitted an action-taken report
dated March 20. In that report, the police attributed the incident to inadequate
infrastructure at the theatre, including limited parking space and insufficient entry and exit
points, which led to a large crowd gathering. The police also stated that permission for
the event had been denied, and both the theatre management and the actor involved did
not have authorisation to conduct a roadshow.

However, the commission noted that several aspects of the report were incomplete or
unclear, prompting the need for a more comprehensive account.

It questioned why the police allowed the crowd, the actor, and the theatre management
to proceed with the event despite the lack of permission. It emphasised that the police
should have taken legal action against the organisers at the outset, as the event was
unlawful.

The NHRC further stated that the decision to deny permission must have been based on
specific concerns, possibly related to safety. “Therefore, it cannot be said that such an
accident was unforeseeable,” the Commission observed. “In the absence of permission,
the event was unlawful. However, it is unclear whether the police warned the crowd, the
management, or the actor to refrain from participating, or if they simply waited for an
unfortunate incident to occur,” it further stated.

In light of these concerns, the NHRC has ordered a comprehensive report addressing all
unanswered questions.
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Speaking to TNIE, the complainant, Rama Rao Immaneni, confirmed that the NHRC is
unsatisfied with the police report. “The commission has expressed doubts about several
aspects and asked for clarification,” he said.
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Bar & Bench wins Justice Media Awards 2025 for outstanding legal Journalism

Bar & Bench Special Correspondent Debayan Roy and Desk Editor Ratna Singh also
won the Media Justice Awards for Best Legal Reporting.

https://www.barandbench.com/news/lathika-pai-sues-microsoft-delhi-high-court-
bengaluru

Bar & Bench | Published on: 24 May 2025, 2:40 pm

2 min read

Bar & Bench has won the Justice Media Awards 2025 for Outstanding Legal Journalism
in the organisation category.

The awards are organised by the North Delhi Lawyers Association.
Special Correspondent Debayan Roy was awarded the Best Online Legal Journalist.

The award ceremony took place on Friday evening and was attended by Justice Hemant
Gupta, Chairperson of the India International Arbitration Centre and former Supreme
Court judge; Justice Dr. Bidyut Ranjan Sarangi, Member of the National Human Rights
Commission (NHRC) and former Chief Justice of Jharkhand High Court (Special Guest);
Justice MM Kumar, Member of NHRC and former Chief Justice of the Jammu and
Kashmir High Court and former Chairman, NCLT; PK Malhotra, former Law Secretary,
Government of India; and Ashok Shrivastav, Senior Editor and Anchor, DD News.

In his address, Justice Hemant Gupta voiced concern over the growing trend of
sensationalism in legal reporting, noting that in the race for TRPs, some sections of
electronic media often cross ethical lines.

He cautioned that not all journalists understand the basics - that a police report is not
conclusive, and guilt must be proven in a court of law.

Recalling a remark by the late Ram Jethmalani, he said, “When asked why he was
defending the accused, he replied—You’re relying on the police version, which is just the
prosecution’s first step.™

Speaking on the theme “Bar, Bench, and News Reports: A Bridge Between Common
Citizens,” Justice Gupta reflected on the transformation in legal reportage since he joined
the profession in 1980.

“Back then, commenting on pending matters was unacceptable,” he noted.

Yet today, he relies on social media for accurate legal updates and has even sourced a
petition from a reporter when court staff failed him. He recalled how a former Advocate
General of Punjab was served notice based solely on a newspaper report.
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‘When judges speak, they speak for the court, not for themselves. | may author a
judgment, but it reflects the court’s view,” he said, underscoring the need for media to
report with both responsibility and legal awareness.

The event was organised under the leadership of the President of North Delhi Lawyers
Association, Vineet Jindal.
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National Human Rights Commission Pulls Up Madras University Over Loyola
College’s lllegal Priest Training Institute And Religious Discrimination In MA
Programme

https://thecommunemag.com/national-human-rights-commission-pulls-up-madras-
university-over-loyola-colleges-illegal-priest-training-institute-and-religious-
discrimination-in-ma-programme/

May 24, 2025 | The Commune

The National Human Rights Commission (NHRC) has issued a stern communication to
the Registrar of the University of Madras and the Chairman of the University Grants
Commission (UGC), demanding an Action Taken Report (ATR) by June 2, 2025, in
connection with serious allegations of religious discrimination of nhon-Christians in Loyola
College, Chennai.

The case stems from a complaint submitted by Legal Rights Protection Forum, a
Hyderabad-based rights group. . The complaint alleges that Loyola College is conducting
its M.A. Philosophy program at an off-campus Jesuit institute, Satya Nilayam, without
proper authorization. The program allegedly excludes non-Christian students, thereby
violating Articles 15(1) and 29(2) of the Indian Constitution, which prohibit discrimination
on religious grounds.

Further, the complainant has accused the institution of issuing degrees under false
affiliation claims, using the University of Madras’ name and logo without due approval—
charges that, if proven, amount to serious violations of academic integrity and human
rights.

The NHRC, in its earlier directive dated April 7, 2025, had directed both the University of
Madras and the UGC to investigate the allegations and submit an ATR within four weeks.
However, the Commission noted with concern that no report has been filed to date.

In the latest communication, the Commission, has reiterated its demand, stating that
failure to comply may lead to coercive action under Section 13 of the Protection of Human
Rights Act, 1993.
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o o3 H 9H 9 A Afgarsi #1 yrfierdl # 20 Bid #t oms fiR@e
JUTd FHR T e | IS O X! § <1 & o7 9 Afganst & HFiaR!

https://www.livehindustan.com/ncr/new-delhi/story-decline-of-women-s-participation-in-india-s-
labor-force-nhrc-bits-pilani-report-201748095766971.html

24 TS 2025

UHTd PR 75 Tl fUsd 9 o=l & <=1 # o 9 Afgensii ot yrfiqrt 7 &9 20
Bl o1 RTge o 81 et & o1 gan & urefior & 7 o 5 | Afgarsit &t yriiert o
31 fRTaT o §1 1 §a & Afgansfi &1 UriieR! ¥ fRTae & faw Igfa Tl &1 761
AT, TTRa TR, URAR ST HgaRT o1 e oi ST T8 9916 & | SHbT G, AP
AFATISGR AN (TTUESHRET) 3R faey fUar (germere) gRT 9gad oy & gam g1 Rurd
H gl T § & PN Aftey, T Had uRaR, rdomary 8k et it & s=f &
THRIAD fIbTg & TRTEH it § fep U1 3e-gw +ff ggreh 8, WX # o1 5 A Afgansit
&1 HeRY H 8118 fRTac & 3rcdd fRideHe g

BT &1 H WTaui-e $t 15 39 Ui § &l 741 § fh a¥ 1993-94 &I ga-T § YR H 2017-
18 A% 9 g H wigansft # &id 20 BHAS! dd HHT TS &1 aY 1993-94 H URA H 9 §d
H gfgarsft 1 UFfERT 45.2 BRAET 4T S 2017-18 T TTHR 25.3 HIIG! I§ TT &1 AibH
aTeht 91d § b 39 IR oW 9 A wfigarsi &t Uriiert § fiRTae weRl &1 o o o &=t
T 7 7T 3ifere Bt 38 g1 RO & arfad 1993-94 T o o H et & H Afgenait &t
YfteRY 25.3 B o St 2017-18 T HH BbR 22.1 BIY! @ TS| wafd arior &3 &
1993-94 H %1 §a ¥ Afgarsf & UFMGRT 52.1 B! ot S 2017-18 dF HH AR 26.6
HIC! X8 T 5 | 39 RO & ganfad et &3 & e 3 HINIG! &1 B 371 §, STaid ATEl
AP | 25 BIC! ¥ S & HHT TS 81 39 WY & oY ey fIam 7 URd RIR &
2020 ® SIRY 3fihsl & MYR R fawdwwr fban g1 st & fA=awur & 3rarar, f9gR, 7en
TR 3R AEHTHT &1 /6T TR THior &t ot afgersit ot =it fovam T o 9 & yrieRy
! U aolg RUIC § $gl 71 ¢ [ o9 9 d dfgarstt &1 YiieR! & &4l & &5 a9 o
b1 $HePT Y- HRUT YRAR &b AT GRT Higenrsil bl TR Y ST6Y STep HIH DA I FT
HAT, TR Y TER HTH B & e Afgarshi H1 gRaR gRT galdiied &A1 3R TganT gt
FRAT g | - Afgarsil & U A & o siawas e a1 HIva g9 & a1 ¥ wfad e
Tt fIETI - BRE BB BHBTS BT A 3R b1 & oie Tga et 91 U & Srard
S d RIS BT GaTd ITT bRl Bl AT o Y-y HRY TR BT BT YU BT Hg
IR §gd iR d g1 oI1dT § ifc TaTS] B U8 IEHIG B Ilet § o e HTH! B SaHTd I
Bt R Aflearst ot §1 R S & YU gRT IgaiT 61 fAeml - $Y &3 F IR
afgarsit & forg Aieial & HH ] 1 THH S & dad Afearsii &I ul &1 ga-1 § &3 da-
B YT Ht Io8 Bl -8R & U i<t B HH, TRagd & T JHfad e Tt g
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3R FHHBTT VT TR Afgansfi & o Tgfod A8 &1 el g i Xsdl H g3 9d 9d &
fore W, 7e SR g YRd & ufafAfia & foru f9eR, 7eg uewr SR deir & et
fopam TTaT| 9d 7 ol & et IR UTHIT SAD] § Hd Urd-urd I Afgarsit o 2fid faar
7| RUIE o g1 T B T 33.4 g Afgant Haft &1 8 &1 | Safds 33. 4 HiNiG! Aigand
B fiem & a1¢ 3T BIs USTI Tafdh 33 B! A R I8! &1 AIB-1 Tl B 3R
BIg" @ I8 ¥d § del 71 ¢ & Afgensll gRT Fft Tt 761 A & WS &1 g Iolg
TTRaTRe Uiy, Rem & HH 3R M-I & RIF R 1B & IR DI HHI & HRUT
| Safd i}l fieH & 91 39 Ble & U $RU I8 9@ & AU HRIHE SHAR Bt
HU, Wy dedt ge, A1qq, faare, Tagn e, IF Sdied &1 &% offe =i g
HTHGST Afgarstt & T arer A & g1 T § [ wrmewret Afgarsii & ot & gx=nal
DT THAT BT TSl § | STH SATGIR URare a1 TeeH 3 Jafid ge o ok uRkde gfaesi
DI HH, FERT W TR-YHAN FIER, HH Id-, AT DI U 31| TITISNMRIAT Bt
Rywrieer g7 ga & afgansti »t UrfieRt & R H7 & e e & oo R
&I 8| THH B & gad Afgarsl &I Hf THH a9 - I= & JYRId cuuTd & fod ggfd
SHWR BT Y§Y| - TR BB H AfId HGHTd BT gR B & T Tfad Hed I 3R
SRl | -Afgarsdi & o Ifad SIahT=1 &1 Uey d3-11 - Afgarsii & uRag & fore wgferd
YT BT Y&y 3R DI YT R SR | A Do H Alarstt &1 Aeg ¢ &1 Riwi
T 3 S b GATSD AFTT HRIR YaTl UIcd W 85,63 B! ARFANT Usligpd 81 3, Saifch
AR HHITad H 82.44 HINS! Golidd el g




